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O R D E R 

 

30.10.2018:  After some argument, when this Appellate Tribunal was 

not inclined to interfere with the impugned order of removal of the 

Appellant as Resolution Professional and the other order relating to 

allegation against one of the Financial Creditor, Mr. V. Venkata Siva 

Kumar, who appeared in person, sought permission to withdraw the 

appeal.   
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 Accordingly, both the appeals are allowed to be withdrawn but 

without any liberty to challenge the same very impugned order(s) before 

this Appellate Tribunal. 

 Both the appeals are disposed of as withdrawn.  No cost. 

 
 

  

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 
 

 
       [Justice Bansi Lal Bhat] 

 Member (Judicial) 
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